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INTRODUCTION

I. the Chairman of the Committce on Government Assurancces having
been authorised by thc Committec to submit the Report on their behalf,
present this Thirty-Fifth Rcport of thc Committee on Government
Assurances.

2. The Committec (1995-96) was constituted on February 4, 1995.

3. The Committce at their sittings held on August 8, October 27, 1995
considcred four rcquests (vide Mcmoranda Nos. 113, 114, 115 and 117)
reccived from the Ministrics/Dcpartments of the Government of India for
dropping of four pending assurances. At their sitting held on November 8,
1995 the Committec considered and adopted the draft Thirty-Fifth Report.

4. The Minutes of the aforcsaid sittings of the Committee form part of
thc Rcport (Appendices).

S. The conclusions/obscrvations of the Committce arc containcd in this
Rceport.

New DeLu; BASUDEB ACHARIA,
November 27, 1995 Chairman,

Committee on Government Assurances.

Agrahayana 6, 1917 (Saka)

(v)



CHAPTER 1
REQUEST FOR DROPPING OF ASSURANCES
(NOT IMPLEMENTED)
(i) Southern Gas Grid Project

1.1 On March 3, 1994, the following Starred Question No. 123 given
notice of by S/Shri Sultan Salahuddin Owaisi and S.B. Sidnal, M.Ps, was
addressed to the Minister of Petroleum and Natural Gas:—

*“(a) whether the Southern Gas Grid Project is pending with the
Government for a long time;

(b) if so, the details thercof and the reasons therefor; .

(c) whether the Chief Minister of thc Southern States and the Union
Territory of Pondicherry have recently requested the Union
Government for early clearance to the project;

(d) if so, the action taken by the Union Government in this regard;

(e) whether there is any proposal to link the Southern Gas Grid with
the Gas pipeline from Oman,;

(f) if so, thc details thereof; and
(g) the time by which. it is likely to be completed?”

1.2 The Minister of State in the Ministry of Petroleum- and Natural Gas
(Capt. Satish Sharma) gave the following reply:—

*(a) to (g): Requests have becn received from the Southern States for
the supply of natural gas through a pipelinc. The concept of
laying a gas pipeline from the Western Offshore to the Southern
Region has becn approved in principle. The proposal envisages
the use of surplus gas from the Western Offshore, to be
supplemented by gas imported from the Middle East. A proposal
has been received from the Oman Oil Company for the
transportation of gas from Oman to India.”

1.3 During the course of supplementaries on the qucstion, Shri Ram
Kapse, M.P. desired to know the States that were going to be benefited
because of the use of surplus gas from Western Offshore and from Oman
as also the State-wise quantum of the Southern States.

1.4 In reply, the Minister of Petroleum & Natural Gas (Capt. Satish
Sharma) stated as follows:—

“The State-wise techno-cconomic feasibility studics are going on.
The discussions are being held. As far as the information which the
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Hon’ble. Mcmber wanted is conccrned that I am not in a position at
this point of timc to give. Oncc I havc that information, I will pass
on to him.”

1.5 The above reply to the supplementaries was trcated as an assurance
and was required to be implemented by the Ministry of Petrolcum and
Natural Gas within thrce months of thc date of assurance given by the
Minister i.e. by Junc 3. 1994.

1.6 The Ministry of Parliamentary Affairs vide their U.O. Notc No. IX/
PNG(4)-SQ-123-LS/94 dated 19.5.95 forwarded a rcquest of the Ministry
of Petroleum and Natural Gas for dropping of thc aforcsaid assurance on
the following grounds:—

“An agrcement on principal terms has becn signed with the
Sultanate of Oman in Scptcmber, 1994. In terms of the agrcement
the Oman Oil Company has taken up the dctailcd fcasibility study
for the project. The rcgistration of thc dcmand for gas in the
Southern States is proposed to be taken after the feasibility study
has made sufficicnt progress. Oncc the demand has been registered,
the tcchno-cconomic feasibility of supply will bc worked out. It is
only aftcr that stage is reached that we will be ablc to decide on the
quantum of gas to be supplied to the various Statcs. In view of the
position explained above, it will be secn that this involves a time
consuming process.”’

1.7 The Committec considered the request of the Ministry of Petroleum
and Natural Gas for dropping of the assurancc at their sitting held on
August 8, 1995.

1.8 The Committec did not agree to drop the assurance and decided to
pursue it. The decision of thc Committce was accordingly conveyed to the
Ministry of Petrolcum and Natural Gas for compliance.

1.9 Meanwhile, thc Ministry of Petrolcum and Natural Gas had also
sought cxtension of time upto March 3. 1996 for fulfilment of the
assurance on the following grounds:- -

“The Statewise registration of dcmand for gas is proposcd to be taken
after the feasibility study has been finaliscd. Once the demand has
been registered, the techno-cconomic feasibility of supply will be
worked out. It is only after that stage is rcached that this Ministry
will be ablc to decidc on thc quantum\of gas to be supplicd to the
various Statcs.”

1.10 The Committee note that during the course of supplementaries, a
member sought information regarding the States that would be benefited by
the use of surplus gas from Western offshore and from Oman as also the
State-wise quantum of the gas likely to be distributed amongst the Southern
States. The Committee also note that at that point of time, the Minister of
State in the Ministry of Petroleum and Natural Gas was not in a position to
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furnish the reply as according to him, discussions on the subject were being
held and the State-wise techno-economic feasibility studies of the project
were being carried out and he had promised to pass on the information as
soon as he had it.

1.11 Later on, the Committee were informed by the Ministry that an
agreement on principal terms had already been signed with the Sultanate of
Oman in September 1994 and that the Oman Oil Company had in turn,
taken up the detailed feasibility study of the project as per the terms of the
agreement. The Committee were also informed that the registration of the
demand for gas in the Southern States would be taken after the feasibility
study had made sufficient progress and the techno-economic feasibility of
supply be worked out once the demand had been registered. The
Committee, however, feel that the reason advanced to drop the assurance at
this stage is not sufficient. Instead, the Committee desire that the Ministry
of Petroleum & Natural Gas should see that the detailed feasibility study of
the project being carried out by the Oman Oil Company is completed in
time. Meanwhile, the Committee also desire that the Ministry of Petroleum
& Natural Gas should fix a target date for completing registration of the
demand for gas in Southern States so that there should not be any delay in
carrying out the techno-economic feasibility study for supply of gas.

1.12 The Committee would like the Government to furnish the required
information to the House in the form of implementation report latest by
March 3, 1996, the date requested by the Ministry of Petroleum & Natural
Gas for fulfilment of assurance.

(ii) Oil Exploration

1.13 On July 25, 1994, the following Unstarrcd Question No. 101 given
noticc of by Shri S.B. Sidnal, M.P., was addrcsscd to the Minister of
Pctrolcum and Natural Gas:—

“*(a) whether the Government had invited bids in 1993-94 for oil
cxploration in various blocks;

(b) if so. the forcign and Indian companics which have responded;

(¢) the dctails of companics which havc been allotted exploration
work., company wisc and statcwise;

(d) whether all the blocks have been allotted; and

(c¢) if not. the recasons therefor;”

1.14 The Minister of Statc in thc Ministry of Pctrolcum & Natural Gas
(Capt. Satish Sharma) gave the following reply:—

“(a) & (b) During 1993-94 Govcrnment of India had invited Indian
and forcign Companics for cxploration of oil and gas in
specificd blocks under the Fifth, Sixth and Scventh
rounds. The list of forcign and Indian companies which
put in bids in thesc three rounds is given in the annexure.



(c) to (e): While proposals received under Fifth Round are under
consideration of Government negotiations with bidders who submitted
bids under Sixth Round are in progress. The bids received under
Seventh Round are under evaluation?”

1.15 The above reply to parts (c) to (e) of the question was trcated as an
assurance and was required to be implemented by thc Ministry of
Petroleum & Natural Gas within threcc months of the datc of assurance
given by the Minister i.c. by October 23. 1994,

1.16 The Ministry of Parliamentary Affairs vide their U.O. Notc No. XV/
PNG(10)USQ—101—LS/94 dated May 26,1995 forwardcd a rcquest of the
Ministry of Petroleum and Natural Gas for dropping of thc assurancc on
the following grounds:—

“The process of evaluation of bids carrying on ncgotiations with the
bidders for finalising the contracts and rccommcnding the cascs to the
Government for its approval is a very protracted proccss and no time
limit can be fixed for such activitics although cvery cffort is magdc to
decide the cases as expeditiously as possiblc. Such typc of ncgotiations
are commercial in nature and involves two commercial organisations
i.e. ONGC/OIL and the bidders. In view of thc fact that contract
negotiations are of an ongoing naturc, it is not possibic to fix a time
for their completition. It is also not possiblc to predict the outcome of
the negotiations”.

1.17 The Committee considered the request of the Ministry of Pctrolcum
and Natural Gas for dropping the assurancc at thcir sitting held on
October 5, 1995.

1.18 The Committee did not agree to drop the assurance. The dccision
of the Committce was accordingly convcyed to the Ministry of Pctrolcum
and Natural Gas for compliance.

1.19 Meanwhile, the Ministry of Pctroleum and Natural Gas had also
sought cxtension of timc upto Deccmber 25, 1995 for fulfilment of the
assurance on thc following grounds:—

“.....it would take somctime to finalisc the proposals received under Sth,
6th and 7th round of bidding”.

1.20 The Committee note that during 1993-94. Union Government had
invited bids from the Indian and Foreign Companies for the exploration of
Oil and Gas in specified blocks under the Fifth, Sixth and Seventh rounds.
The Committee also note that in July 1994, the proposals received under the
Fifth round were under consideration of the Government and negotiations
were in progress with the bidders who supported bids under the Sixth
round and that the bids received under the Seventh round were under the
evaluation.

1.21 The Committee agree that the process of evalustion of bids, carrying
on npegotiations with the bidders for finalising the contracts and
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recommeding the cases to the Government for its approval is a very
protracted process. But the Committee are of the view that it is not
appropirate on the part of the Government to say that it was not possible to
fix a time limit for their completion. The Committee, therefore, like the
Government to persuade the undertakings pamely, ONGCOIL to expedite
process of evaluation and negotiation without compromising on any matter
which may be detrimental to the interest of the country.

1.22 The Committee need not emphasise that under no circumstances any
laxity should be allowed in finalising the bids as gas and petroleum products
are important ingredients for economic development of the country. The
Commiittee are of the view that the Ministry of Petroleum and Natural Gas
will not take it as a routine work and furnish a final list of the contracts
alongwith their recommendations to the Union Government for approval at
the earliest.

1.23 The Committee desire that a report in respect of the progress made
in the Fifth, Sixth and Seventh rounds should bhe submitted for the
information of the Committee.

(iii) Privatisation of DESU and maintaining the Reservation Policy

1.24 On July 26, 1993, the following Starred Question No. 2 given
noticc of by $8hri Chiranji Lal Sharma and Dcvi Bux Singh. MPs, was
addressed to the Minister of Power:—

“(a) whcther the ‘Government proposc to hand over the management
of the Dclhi Electric Supply Undertaking to Private Scctor;

(b) if so. thc details thercof and the reasons thereof; and

(c) thc steps taken to mect the power demand of Delhi?”

1.25 The Minister of Powcer (Shri N.K.P. Salvc) gave the following
reply:-

“(a) & (b) It is proposcd to privatise clectricity distribution in Declhi
(cxcluding NDMC  and  Cantonment  arcas).  Dclhi
Administration has bcen advised to invitc offcrs from private
partics in this regard. It is hoped that privatisation will augment
and modernisc the transmission and distribution system and
improve quality of supply and service to consumers.

(c) The power rcquircments of Dclhi are mct from DESU’s
gencerating stations at Rajghat. Indraprastha Power Station, Gas
Turbincs and Supplics from Badarpur Powcr Station and
Northern Grid. Delhi will have 90% sharc in thc National
Capital Thermal Powcr Project (840450 MW) coming up at
Dadri (U.P.) Besides this, setting up of 4001450 MW Gas-based
Thermal Power Station at Bawana (Dclhi) is also cnvisaged™.

1.26 During thc course of supplementarics on the question, Shri Chiranji
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Lal Sharma, M.P. desircd to know about thc managecment of gencration,
distribution, the rcasons for privatisation of clectricity distribution and the
number of offers rcccived from the private partics.

1.27 In reply, the Minister of State in thc Ministry of Power
(Shri P.V. Rangayya Naidu) stated as follows:—

*...There is no proposal to hand over generation at present to any
private party. Genceration will continuc to bc with DESU. The
proposal is only to consider privatisation of distribution sccondary
transmission and distribution.

The rcasons for such a proposal is that DESU has been incurring heavy
loss for thc last scveral ycars. There have becen scveral complaints about
the functioning of DESU. The attcmpts made by the Government, the
Delhi Administration, to improve the financial position of DESU- by
incrcasing the tariff in March 1991 have also not resulted in any
improvements.”

One proposal was reccived and that had been examined by a high-power
Committee hcaded by the Cabincet Scerctary. This Committee. referred to
as Task Forcc, was hcadcd by the Chicf Sccrctary of the Delhi
Administration. And this Task Force had given certain rccommendations.
On the basis of the rccommendations reccived from the Task Force, the
Government of India, the Ministry of Powcr, had advised the Dclhi
Administration to cxamine this and take nccessary action by calling for
compctitive tenders and not give it by any nomination’.

1.28 Shri Kalka Das also put a supplemcntary Question regarding
maintaining tc rcservation policy in the cvent of privatisation of the
undertaking.

1.29 In reply. the Minister of Power (Shri N.K.r. Salve) stated as
follows:—

“The suggestion is very good. we will consider it”,

1.30 The above rcplics to the supplementarics were treated  as
assurances and were required to be implemented by the Ministry of Power
within thrce months of the date of assurance given by the Minister i.e. by
October 26, 1993.

1.31 The Ministry of Parliamentary Affairs vide their U.O. Note
No. VIIP(1)SQ 2—LSA3 dated 31.7.95 have forwarded a request of the
Ministry of Power for dropping of the aforcsaid assurance given in para
No. of thc Rcport on the following grounds:—

“It is obscrved that portion of the tatcment made by Minister of
Powcer in reply to thc supplementarics has been trcated as an
assurancc. It may bc mentioned in chis regard that during the debate,
the subjcct shiftcd to the gencral policy of the Government regarding
reservation for SCsSTs in the cvent of privatisation of public bodics.



Hon'ble  Specaker, therefore,  agreed to  allow  ““Half-an-Hour
discussion” on the issuc.

The “Half-an-Hour Discussion™ was subscquently admitted and the
entiro issuc was deliberated in the House on 23.8.1993. The points
raised during the debate were clarificd by the Minister of Power™.

1.32 The rclevant cxtracts of the replv of the Minister of Power
(Shri N.K.P. Salve) are reproduced below:—

... will have to give a complete reply to the sccond question of the
hon. Member. ...(Interruptions).

You have mentioned that Scheduled Castes and Scheduled Tribes
have constitutional guarantccs in the Constitution and. thercfore,
according to thc Constitution, whether the successor private
companics will give and keep up the requisite rescrvation. That is the
sccond query. In that conncction, all that I want to submit is, the
Constitutional guarantee perhaps he is referring to Article 16 of the
Constitution. I rcad out Article 16. That, in=tact is onc of the
difficultics we have. Unfortunatcly for us. today for me, I do not
have any injunction which stipulates that you should provide for
rescrvation of SC/ST in the private scctor. Neither the Constitutional
guarantees arc there in the Labour luw. nor in the mercantile law,
nor in thc Company law. Nowhcere there is any stipulation so far as
he reservation of SC/ST is concerned. So far as the question of
Shri Rajnath Sonkcr Shastriji is concerned. I refer o Article 16 which
refers to opportunity in matters of public emplovment Clause 1 of
Article 16 provides:

*(1) There shall be cquality of opportunity for all citizens in matters
rclating to cmployment or appointment to any officc under the State.™

Under the State. you have to give cqual opportunity to all the citizens.
That is the rule in Clause I of Article 16, Article 16 is an exception to this
which stipulatcs that

(4) Nothing in this article shall prevent the State from making any
provision for the rescervation of appointments or posts in favour of
any backward class of citizens which, in the opinion of the State is
not adcquatcly represented in the scrvices under the State™.

I want to submit to hon. Mcmbers that there are no constitutional
guarantces provided to Scheduled Castes and Scheduled Tribes
which arc not under the State Reservations which arc coming by way
of that cxception for Scheduled Castes and Scheduled Tribes apply
only to the States and not to be private scctor. There is no provision
in the companies. Act, there is no other provision in the Mercaatile
Law or anywhcre clsc. That is the main issuc. We have to take a
decision. Ultimatcly, the Prime Minister himsclf has said. whilc
replying to the question on the No-confidence Motion that this is a

policy mattcr.



And hon. Mcmber Shri Kalka Das will be satisficd with that. It is
not as though that on this important issuc. we want to shy away. We
have to face it. We want to come before this House and tell
whatever we want to do-whether we can do it. Whether we cannot
do it. Whether we want to do it and we cannot do it. This Housc
will have 10 be taken into confidence. (Interruptions).

1.33 Further, the Minister of Power stated when Shri Kalka Das
mcntioned that consitution should be amended and that 22% per cent
reservation  should be maintained cven in the  organisations  being
privatised:—
“I do wclcome your suggestion. I would first convey how the
hon. Prime Minister rcacted to this suggestion, and then only I will
move ahcad™.

*..I am explaining to vou the serious limitations in which the
cntirc problem is hedged. And hon. Member, Shri Kalka Das rightly
said that unless we amend the Constitution, if we can. perhaps this
kind of a thing cannot be done. But, it is not a question, so for as |
am concerned. because I am only replving with reference o the
privatisation of DESU and the continuation or otherwise of the
reservations in the hands of the successor private companies...”™.

1.34 In rcgard to National Capital Thermal Power Project coming up at
Dadri(U.P.) and Gas bascd Thermal Power Station at Bawana (Dclhi) the
Minister of Power stated:—

“As far as Dadri projects arc concerned. three units of 210 MW cach
havc alrcady been installed and onc unit of 210 MW has alrcady been
put into commecrcial operation. So far us Bawana gas project is
concerned, tenders from four partics have been short-listed. The
matter is under cvaluation and is likcly to be finalised shortly.”

1.35 During rcply to Half-an-Hour Discussion, thc Ministry of Power
claborated that rcasons for privatisation of distribution of power only as
under:—

“I am connccted with DESU tecausce the Badarpur plant is owned by ™
Government of India. It is managed by NTPC, 1 supply powcr ®orth
Rs. 35—40 crorc cvery month and I get paid only Rs. 4 crorc and
there is so much of loss, over Rs. | crore cvery day. And, therefore,
wc have suggested for privatisation of distribution and as soon as the
privatisation is complcte. the losses will be bornc by the succcssor
privatc companics....

The main objective of the privatisation is to do away with infinite
loopholcs. corruption, mismanagcment ctc. Once the  private
companics comc on the scene they will have to provide a better
consumcr scrvicc in order to carn profit. We arc facing power crisis
today, cven then, we shall supply 1500 MW of clectricity tomorrow,
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though thc position of power supply is acutc and 'we nced 1600 MW
of clectricity. We supplicd 1500 MW of clectricity to Dclhi yesterday.
But the distribution system is so lcthargic and overburdened that it
creates hasscls. I hope the woes of the consumers will come to an cad
on privatisation.”

1.36 In rcgard to fatc of thc cmployces of DESU connccted with
distribution of Power, thc Minister statcd that thcy would be absorbed by
the successor privatc company.

1.37 The Committce considerced the rcquest of the Ministry of Power for
dropping the assurancc at thcir sitting hecld on October 27, 1995.

1.38 The Committec did not agrce to drop the_ assurance. The dccision
of thc Committcc was accordingly convcyed to the Ministry of Powcer for

compliancc.

1.39 The Committee note that the Minister of Power while replyving to
supplementary to SQ No. 2 regarding privatisation of DESU on July 26,
1993 had categorically assured that the suggestion regarding maintenance of
reservation policy for SCs and STs in the event of privatisation of DESU

will be considered.

1.40 Subsequently, an Half-An-Hour Discussion on the subject was
admitted on it on August 23, 1993. The Committee are of the view that the
Minister of Power during the Half-an-Hour Discussion did not give a
satisfactory reply in regard to reservation policy for SCs and STs in the
event of privatisation of public undertakings. The Committee strongly feel
that reservation for SCs and STs is a very important and crucial matter and
unless implemented, the Committee do not agree to drop the assurance on
the plea that the Government would consider the matter even after a public
undertaking is privatised. The Committee, therefore, strongly recommend
that the policy of reservation for SCs and K¥% in’prjuste sector should be
considered in all seriousness even if the Government huve to amend the
constitution.



CHAPTER 11
REQUEST FOR DROPPING OF ASSURANCE (ACCEPTED)
Request by Amnesty International to Visit India

2.1 On August 22, 1991. thc following Unstarrcd Qucstion No. 3996
given noticc of by Shri Mukul Wasnik, M.P.. was addrcsscd to the
Minister of Extcrnal Affairs:—

“(a) Whether the Government have rcccived any rcquest from the
Amncsty Interpational to visit ccrtain parts of India.

(b) if so, thc dctails thercof; and
(c) the reaction of the Government thercto?”

2 The then Minister of External Affairs (Shri Madhav Singh Solanln)
gavc the following reply:—

“(a) Ycs. Sir.

(b) Amncsty Intcrnational has requestcd for permission to visit
Punjub. Jammu & Kashmir. North Eastern States, Andhra-
Pradcsh., Maharashtra and Tamil Nadu; and

(¢) These requests are under consideration by the Government.”

2.3 Reply to part (c) of thc question was trcated as-an essurance by the
Commitice and it was to be fulfillcd within threc months of the datc of
reply r.c. by November 21, 1991.

2.4 The Ministry of Parliamentary Affairs vide thecir U.O. Note No. IV
EA(10)USQ-3996-LS/datcd 31.5.95 forwardcd a request of the Ministry of
External Affairs for dropping thc assurancc on the following grounds:—

“....thc position rcgarding Amnesty Intcrnational’s request for onsite
visit was that thc Primc Minister had decided that™ for the time being
decisions on their requests for visiting different parts of India for
actual investigation of specific cascs of human rights violations should
bc withheld.”

2.5 The Committce considcred the request of the Ministry of External
Affairs for dropping the assurance at their sitting held on Auguest 8, 1995.

2.6. The Committee decided to drop the assurance.
New Dclhi; BASUDEB ACHARIA,

November, 2, 1995 Chairman,
Commiittee on Government Assurances.
Agrahayana 6, 1917 (Saka)

10



APPENDIX 1
Minutes
(Vide Para 4 of Introduction)
Thirteenth Sitting

MINUTES ,OF THE SITTING OF THE COMMITTEE ON

GOVERNMENT ASSURANCES HELD ON AUGUST 8, 1995 IN

COMMITTEE ROOM NO. ‘C’, PARLIAMENT HOUSE ANNEXE,
NEW DELHI

The Committce met on Tuesday, August 8, 1995 from 15.00 hours to
15.30 hours.
PRESENT
Shri Basudcb Acharia—Chairman
MEMBERS
Shri Santosh Kumar Gangwar
Shri P.P. Kaliapcrumal
Shri Shashi Prakash
Shri Ummareddy Venkateswarlu
Shri V.S. Vijayaraghavan
SECRETARIAT
1. Shri P.D.T. Achary—Direcior
2. Shri Mange Ram—Under Secretary

2. The Committce took up for considcration Memoranda Nos. 113 &
114 regarding dropping of assurances.
Memorandum No. 113:—Requcst for dropping of the assurance given on
August 22, 1991 in reply to Unstarrcd Question
No. 3996 rcgarding request by Amnesty
International to visit India.

3. The Committee considcred the request of the Ministry of External
Affairs received through thc Ministry of Parliamentary Affairs vide their
U.O. Note No. IVEA(10) USQ-3996-LS/91 dated May 31, 1995 for the
dropping of the assurancc on the following grounds:—

“The position regarding Amnesty Intcrnational’s request for onsite
‘visit was that the Primc Minister had decided that for the time being
decisions on thcir requests for visiting different parts of India for

S T
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actual investigation of specific cascs of human rights violations should
bc withheld.”

3.1. The Committee decided to drop the assurance.

Memorandum No. 114:—Rcqucst for dropping of thc assurance given on
March 3, 1994 in reply to Starred Question
No. 123 rcgarding Southcrn Gas Grid.

4. The Committcc considered the rcquest of the Ministry of Petrolcum
and Natural Gas rcceived through thc Ministry of Parliamcntary Affairs
vide their U.O.. Notc No. IX/PNG(4)-SQ-123-LS/M4 datcd May 19. 1995
for thc dropping of thc assurancc on the following grounds:—

“An agreemcnt on principal tcrms has been signed with the Sultanate
of Oman in Scptcmber, 1994. In tcrms of thc Agrcement, the Oman
Oil Company has taken up thc dectailcd fcasibility study for the
project. The registration of the demand for gas in the Southcrn States
is proposcd to bc sufficicnt progress. Once thc demand has been
registered the techno-cconomic feasibility of supply will be worked
tout. It is only after the stage is rcached that we will be to decide on
thc quantum of gas to be supplicd to thc various Statcs™.

‘4.1. The Committcc did not agrecc to drop thc assurance and
decided to pursue it.

5. Thercafter. the Committee decided to hold their-next sitting on
Tucsday. August 22, 1995 at 15.30 hours.

The Commitree then adjourned.



APPENDIX 11
Minuvres
(Vide Para 4 of Introduction)
Seyc:nlcc:ﬁh Sitting

MINUTES OF THE SITTING OF THE COMMITTEE ON

GOVERNMENT ASSURANCES HELD ON THURSDAY. OCTOBER

S. 1995 IN PARTY -MEETING ROOM NO. ‘139° PARLIAMENT
HOUSE ANNEXE. NEW DELHI

The Committee met on Thursdav, October 5, 1995 from 15.00 hours to
16.00 hours.

PRESENT
Shri Basudeb Acharia—Chatrman

Misrs

(8]

Shri Vishveshawar Bhagat

"

Shri Santosh Kumar Gangswa
4. Shri Shashi Prakash

Shri J. Chokka Rao

6. Shri Asht Bhuja Prasad Shukla
7. Shri V.S. Vijavaraghavan

T

SECRETARIAT
Smt. Reva Nayvar—Joim S('rn;mr,\'
Shri Mange Ram—Under Sccretary
Km. J.C. Namchyo—Commince Officer
The Committee  took up Mcmomnda. Nos. 115 and 116 for
consideration. '

Memorandum No. 115: Request for dropping of Vassurancc given on
July 25, 1994 in rcply to th¢ USQ No. 101

rcgarding Qil Exploration.

3. The Committee considered the request of the Ministry of Pctrolcum &
Natural Gas rcccived through the Ministry of Parliamentary Affairs vide
their U.Q. Note No. XI/PNG/(10)USQ-101-L:5/94 dated May 26, 1995 for
dropping of the assurance on the following grounds:—

“The Process of cvaluation of bids carrving on ncgotiations with
the bidders for finalising the contracts and recommending the cascs

9 ‘W 1 -
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to thc Government for its approval is a very protracted proccss
and no timc limit can bc fixed for such activitics although cvcry
cffort is madc to dccide the cascs as expeditiously as possible. Such
type of ncgotiations arc commcrcial in naturc and involves two
commcrcial organisations i.e. ONGC/OIL and the biddcrs In vicw
of the fact that contract ncgotiations arc of an on going nature, it
is not possiblc to fix a timc limit for their complction. It is also not

possiblc to predict the outcomc of the ncgotiations.”

3.1 Thc Committcec did not agrcc to drop thc assurancc.
Memorandum No. 116: Rcquest for dropping of assurancce given on
Fcbruary 24. 1994 in rcply to SQ No. 4t

regarding Jammu & Kashmir situation.

4. The Committce considered the request of the Ministry of Homce
Affairs rcccived through the Ministry of Parliamcntary Affairs vide their
U.O. Notc No. IX’HA(1)SQ-41-LS/M4 datcd May 15, 1995 for dropping
of thc assurancc on the following grounds:—

“Sincc thc timc when the assurance was given by the Home
Minister there have been various developments in the State of
Jammu & Kashmir and pcrtaining thercto. A scparatc department
of Jammu and Kashmir Affairs has also been since created under
the charge of the Prime Minister. During the debate in Parliamcent
on the issuc of cxtension of President’s Rule in the Statc beyond
March 2. 1995 it had been stated by Home Minister that he would
hold discussions with Icadcrs of various political partics on issucs
pertaining to Jammu & Kashmir. A prcehminary round of
consultations has sincc been held by Home Minister with caders of
various partics including thc AIDMK. BJP, CPI. CPM. Forward
Block, Janta Dal. Janta Dal(S) on 20 March. 1995. Such
consultations shall continuc. Keccping in vicw of thc above
dcvclopments, it is rcquested that the Committcc on Government
Assuranccs may kindly be rcquested to drop thc pending
asswrancc.”

4.1 The Committec did not agree to drop the,assurance. The Committce
also desircd to know thc vicws cxpressed by ‘the Icaders of the various
partics at thc mecting.... held on March 20, 1995 with thc Home Minister.
The Committce also decided to hear the views of the Sécrctary of the
Ministry of Homc Affairs (J&K Affairs Division) before taking a final
decision on the request for the dropping of the assurance.

5. The Committee decided to undertakc an on the spot study tour to
Jaipur. Jodhpur, Udaipur. Bombay. Goa and Bombay w.c.f. November
13. 1995 on the pending/Implemented assurances.

6. The Committec also dccided to hold their next sitting on Friday,
October 27, 1995.

7. The Commiree then adjourned.



APPENDIX 11l
MiNuTES
Eighteenth Sitting

MINUTES OF THE EIGHTEENTH SITTING OF THE COMMITTEE
ON GOVERNMENT ASSURANCES HELD ON OCTOBER 27, 1995
IN COMMITTEE ROOM NO. 'E’. PARLIAMENT HOUSE ANNEXE

The Committee met on Friday, October 27, 1995 from 11.00 hours to
12.00 hours.

PRESENT
Shri Basudcb Acharia—Chairman
MEMBERS

Shri Gurcharan Singh Dadhahoor
Shri Santosh Kumar Gangwar
Shri Prabhu Dayal Kathcria
Shri' J. Chokka Rao

Shri Asht Bhuja Prasad Shukla
Shri Ummarcddy Venkateswarlu
Shri V.S. Vijayaraghavan

Shri Shailcndra Mahto

A ol

SECRETARIAT

1. Shri P.D.T. Achary 1—. Director
2. Shri Mange Ram  — Under Secretary
3. Km. J.C. Namchyo — Comminee Officer

.2. At thc outsct the Committee took up for considcration Mcmorardum
No. 117 rcgarding dropping of an assurancc given on July 26, 1993 in reply
to SQ No. 2 regarding Privatisation of DESU. The rcquest of thc Ministry
of Powcr was reccived thrbugh the Ministry of Parliamentary Affairs vide
their U.O. Note No. VII/P(1)SQ-2-LS/93 dated 31.7.95 for dropping of an
assurancc regarding maintaining thc rescrvation policy cven after the
privatisation of the undcrtaking(DESU).

3. The following grounds were advanced by the Ministry for the same:—

“It is observed that portion of the statement made by Minister of
Power in reply to the supplementarics has been trcated as an
assurancc. It may be mcntioncd in this rcgard that during the
debate, the subject shifted to the gencral policy of the Government
regarding reservation of SC&/STs in the cvent of privatisation of
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public bodics. Hon'ble Speaker. thercfore. agreed to allow Half-
an-Hour discussion’ on the issuc.

The Half-an-Hour discussion was subscquently admitted and the
cntirc issuc was deliberated in the Housc on 23.8.93. The point
raiscd during the dcbatc were clarificd by the Minister of Power™.

4. The Committee cxpressed the view that rescrvation for SCs & STs is
a very important and crucial mattcr and an assurance that the Government
will consider the question of providing it cven after a public undcertaking is
privatiscd cannot bc dropped unless it is implemented. The Committee
took thc view that thc Minister for Power did not clarify the issuc during
the half-an-hour discussion. Thc Committee stated that the matter should
bc pursucd and wantcd thc Government to amend the Constitution, if
nceessary, to provide for reservation for SCs and STs in undertakings
whifh arc privatiscd.

S. The Committce thercafter. took up the draft Thirty-Fourth Report of
thc Committcc for thcir considcration and adoptcd thc samc. The
Committec authoriscd the Chairman to present the report during the
cnsuing Winter Scssion.

6. The Chairman also informcd the Committcc that Shri Rajesh Pilot,
thc then Minister of Statc (Internal Sccurity) in the Ministry *of Home
Affairs has madc a request for dropping the assurance given in reply to
Starred Qucstion No. 344 dated December 17, 1992 regarding restructuring
of Mcdical Cadres in Central Para Military Forces vide his lctter dated
Scptember 14, 1995. The Committee acceded to the request and decided to
drop the assurance.

7. The Committce also discussed the tentative Study Tour Plan to
Jaipur. Jodhpur, Udaipur, Bombay and Goa starting from November 14 to
November 23, 1995.

8. The Committce dccided to hold their next sitting on Wedncesday,
November 8. 1995 at 15.00 hours.

The Commirntee then adjourned.
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Annexure

ANNEXURE REFERRED TO IN REPLY TO PARTS (a) and (b) OF

THE LOK SABHA UNSTARRED QUESTION NO. 101 REGARDING

OIL EXPLORATION FOR REPLY ON 25.7.94 vude para 1.14 of the
Report

Fifth Round
Indian Companies

Hindustan Oil Exploration Company. Baroda
Essar Oil. Bombay

Vidcocon Intcrnational Ltd., Ahmedabad
Phocnix Overscas Ltd.. India

Rupsa Pctrolcum

Tata Pctrodyne (P) Lud.

Forcign Companies

Rexwood Corporation. USA

Okland Oil Company, USA

Command Pctrolcum Holding NL. Australia
Vaalco Encrgy Inc.. USA

Hyundai Hcavy Industries Co. Lid.. Korca.

Sixth Round

Indian Companics

Tata Pctrodyne. New Delhi

Rcliance Industrics. Bombay

Videocon Petrolcum. Aurangabad

Larsen & Toubro. Bombay

Hindustan Oil Exploration Co.. Baroda
Rupsia Pctrolcum, West Bengal

Gujarat State Pctrochemicals Corporation. Ahmedabad
Phocnix Overscas, New Dclhi

Harsh Qil and Gas consultants. New Delhi
Nuharwar Marketing Private Ltd.. New Delhi
Pctrodrill (P) Ltd.. New Delhi

Forcign Companies

BHP Pctrolcum. Australia

Amoco Pctrolcum Co.. USA

Enron Exploration Co.. USA

Command Pctroleum. Australia

Vaalco Encrgy. USA
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Phocnix Gceophysics, Canada
Samson Intcrnational, USA
Rexwood Corporation, USA
Okland Oil Co., USA

Seventh Round
Indian Companies

Gujarat Statc Pctrochemicals Ltd.

Essar Oil Ltd.

Harsh Oil and Gas Consultants (P) Ltd.
Phocnix Overscas Ltd.

Rcliance Industrics Ltd.

Tata Pctrodyne

Hindustan Oil Exploration Company

Foreign Companies

Phqenix Geophysics Ltd. Canada

Vaaico Energy Inc. USA

Rexwood Corporation and Okland Oil Co. USA
Opscts Geophysical Systems, USA
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APPENDIX IV
Minures
(Vide Para No. 4 of thc introduction)
Nineteenth Sitting

MINUTES OF THE SITTING OF THE COMMITTEE ON

GOVERNMENT ASSURANCES HELD ON WEDNESDAY,

NOVEMBER 8, 1995 IN MAIN COMMITTEE ROOM, PARLIAMENT
HOUSE ANNEXE. NEW DELHI

The Committce met on Wednesday, November 8, 1995 from 15.00 hours
to 16.00 hours.

PRESENT
Shri J. Chokka Rao—I/In the Chair
MEMBERS
2. Shri Prabhu Dayal Katheria
3. Shni Harpal Panwar
4. Shri Asht Bhuja Prasad Shukla
S. Shri V.S. Vijayaraghavan
6. Shri Shailendra Mahto
SECRETARIAT
1. Smt. Reva Nayyar — Joint Secretary
2. Shri Mange Ram — Under Secretary

3. Km. J.C. Namchyo — Committee Officer

2. The Committee considered thc draft Thirty-Fifth Report of the
Committcc on Government Assurances and adoptcd thc same. The
Committce authorised the Chairman to present the Rcport of the
Committec during the cnsuing Winter Scssion.

The Committee then adjourned.
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